
 the  Statemen'
 it  is  stated  that a  United  Nations  Con-

 preven’  of  air.  So,
 first  point  is  that  a  comprchensive  Bill should  be  brought so  that  steps  can  be
 taken  to  keep  the  environment  clean.

 and  hence  the  problem  of  air  pollution  has
 increased  to  a  great  extent.

 Regarding  Calcutta,  today’s  Times  of  India
 says  :

 “As  much  as  671  tonnes  of  pollutents
 are  emitted  cach  day  into  the  air  (this  in-
 cludes  gascous  wastes  from  ics,
 domestic  sources,  power  ,  generating units  and  automobiles).  Not  —  surpri-
 singly,  onc  out  of  every  four  students.
 in  Calcutta  suffers  from  —  tuberculosis,”

 MR.  DEPUTY-SPEAKER.  He  may
 continue  later.  We  have  ०  go  to  the
 non-official  business.

 Now  we  take  up  Private  Members
 Business.

 15.30  hrs.
 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 TwenrietH  Rerorr

 ी  हाम  बिलाल  पासबान  (हाजीपुर):

 उपाध्यक्ष महोदय,  मैं  अस्तीन  करता  हूं

 “कके  मह  सभा  गैर-सरकारी सदस्यों
 के  विधेयकों  तथा  संकल्पों
 सम्बन्धी  समिति के  आयें

 अधिवेशन  से,  जो  19  जुलाई,
 1978  को  सभा  में  प्रस्तुत

 किया  गया  था,  सहमत  है।”

 MR.  DEPUTY-SPEAKER  :  The  ques- tion  is:

 “That  this  House  do  with  the
 Twentieth  Report  of  the  Committee  on Private  Members’  Bills  and  Resolutions

 Pragres
 rs

 the  House  on  the
 igth  july, 1078,"

 The  motion was  adopied.

 15°30  hrs.
 CONSTITUTION  (AMENDMENT) BILL*

 (Amundment  of  Preamble  and  article,  et.

 SHRI  CHITTA  BASU
 Geant)  उ I  beg  to  move  for  leave  to  introduce a  Bill.

 _
 to  amend  the  Constitution  of  In-

 MR.  DEPUTY-SPEAKER 1  The  ques- tion  is:
 “That  leave  be  granted  to  introduce

 a  Bill  further  to  amend  the  Constitution
 of  India,”

 The  motion  was  adopted
 SHRI  CHITTA  BASU:  I  introducedf the  Bill.

 REPRESENTATION  OF  THE
 PEOPLE  (AMENDMENT)  BILL*

 (Insertion  of  new  section  7A)

 भी  ओम  अरका  त्यागी  (बहराइच):
 मैं  प्रस्ताव करता  हूं  कि  लोक  प्रतिनिधित्व
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 २5  ine  “Prtroduoed

 [आ  आओमत्रकाश  रहेंगी]
 अधिनियम,  1951  का  और  संशोधन  करने
 बाले  विधेयक  को  पुरःस्थापित  करने  की

 अनुमति  दी  आय े1
 MR.  DEPUTY-SPEAKER  :

 question  is:
 The

 ‘“*  That  leave  be  granted  to  introduce
 a  Bill  further  to  amend  the  Represen-
 tation  of  the  People  Act,  1951”.

 The  motion  was  adopted,

 शी  ओम  प्रकाश  त्यागी  :  मैं  विधेयक
 को  पुरःस्थापित  करता  हूं  t

 ‘15.31  hee.
 TRADE  UNIONS  (AMENDMENT) BILL*

 (AMENDMENT  OF  SECTIONS  2,  4,  ETC.)
 के

 SHRI  PRASANNBHAI  MEHTA
 (Bhavnagar)  :  beg  to  move  for  leave
 to  introducr:  a  Bill  further  to  amend  the
 Trade  Unions  Act,  1926.

 MR.  DEPUTY-SPEAKER  :
 question  ‘is:

 The

 ee  That  leave  be  granted  tointroduce  a
 Bill  further  to  amend  the  Trade  Unions
 Act,  1926".

 The  motion  was  adopted.
 SHRI  PRASANNBHAI  MEHTA:  I

 introduce  the  Bill.

 FACTORIES  (AMENDMENT)  BILL*
 (AMENDWENTs  oF  Sections  8,  फ  ETC.)
 SHRI  PRASANNBHAI  MEHTA  :  I

 beg  to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Factories  Act,  1948.

 MR.  DEPUTY-SPEAKER  :  The
 question  §  is:

 to  introduce  a “That  leave  be  granted  the  Factories Bill.  further  to  amend
 Act,  1948".

 The  motion  was  adopted.
 SHRI  PRASANNBHAI  MEHTA:

 उ  introduce  the  Bill.
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 COMPULSORY  MILITARY  TRAI-
 agus Ma  wu

 SHRI  PRASANNBHAI  MEHTA  :
 I  beg  to  move  for  leave  to  introduce  a
 Bill  to  provide  for  compulsory  _  militar
 training  to  all  able-bodied  —  citi+
 zens  in  the  country.

 MR.  DEPUTY-SPEAKER  :  The
 question  is:

 “  That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  compulsory  military
 training  to  all  able-bodied  citizens  in  the
 country’’.

 The  motion  was  adopted.
 SHRI  PRASANNBHAI  MEHTA  :  I

 introduce  the  ‘Bill,

 COMPULSORY  VOTING  BILL*
 SHRI  PRASANNBHAI  MEHTA  :

 T  beg  to  move  for  leave  to  introduce  a  Biil
 to  provide  for  compulsory  voting  by  the
 electorate  in  the  country.

 MR.  DEPUTY-SPEAKER  :  The
 question  is:

 ce  That  leave  be  granted  to  introduce  a  Bill
 to  provide  for  compulsory  votig  by  the
 electorate  in  the  country”.

 The  motion  was  adopted.
 SHRI  PRASANNBHA]  MEHTA  :

 I  introduce  the  Bill.

 15°32  brs.

 aati  lia  on  (AMENDMENT) L

 (AMENDMENT  OF  ARTICLE  71)
 SHRI  ए?  RAJAGOPAL  NAIDU

 (CHITTOOR) :  I  begtomove  for  leave
 to  introduce  a  Bill  further  to  amend  the
 Constitution  of  India.

 MR,  DEPUTY  SPEAKFR  :
 question  is:

 The

 “  That  leave  be  granted  to  introduce  a
 ba eel

 to  amend  the  Constitution  of a,
 The  motion  wes  adopted.

 SHRI  P.  RAJAGOPAL  NAIDU : 1  introduce  the  Bill.
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